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CENTRAL ADMINISTRATIVE TRIBUNAL 
CALCUTTA BENCH 

No. M.A. 39 of 2003 . 	 Dateoforder: 13.12.2006 
O.A. 1281 of 1997 

Present : 	Hon'ble Mr. B.V. Rao, Judicial Member 
Hon'ble Dr. A.R. Basu, Administrative Member 

JYOTIRINDRA NATH CHANDA 

-VS-. 

UNIONOFINDIA&ORS.(E.RIy) 

For the Applicant 	: 	None 

For the Respondents 	: 	Mr. P.K. Arora, Counsel 

ORDER. 

Per Mr. B.V.Rào., JM: 

None appears on behalf of the applicant nor the applicant is 

present in person. However, the Ld. Counsel for the respondents is 

present and heard. Since the matter pertains to the year 1997 it 

seems that the applicant is not Interested to prosecute his case. 

2. 	Hence the matter is dismissed for default. No costs. 

MEM 	 MEMBER(J) 
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